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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL. MUMBAI BENCH

MA 1092/201E in CP No. 02TIBCNCLT,MB/ MAH 2(rl8

7. In the light of the afore discussed matrix of law and facts, I am of the

conscientious view that the Ld. IRP be hereby directed to defer temporarily the

CIRP proceedings and wait for t}te directions of the Hon'ble Principle Bench,

expected to be pronounced within 10 days'time, informed by the td. Counsel.

Since the above-mentioned advertisement has fxed cut-off date today i.e. 5e

October, 2018, hence, directed to receive the Resolution Plan, if any, but not to

be processed further till the outcome of the awaited order. To be more safe,

IRP is directed to revert back and inform this Bench immediately without a
delay of single day on receiving such an information. The Appticant is duty

bound to contact t}le Ld. IRP immediately on receiving the directions of the

Hon'ble Principle Bench.

8. This Miscellaneous Application (MA No. 1092) is disposed of accordingly.

M. K. SHRAWAT
MEMBER (WDICIAL)

Dated:05.10.2018.
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